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Complaints of corruption  and     mig. 
appropriation in the Civii Construction 

Wing of Ministry of Information and 
Broadcasting 

588. SHRI SUNDER SINGH 
BHANDARI: 

SHRI TRILOKI NATH 
CHATURVEDI: 

Will the Minister of INFORMATION 
AND BROADCASTING' be pleased to state: 

(a) the number of complaints of 
corruption and misappropriation received 
about the working of the civil Construction 
Wing of his Ministry; and 

(b) the number of projects executed by 
the Wing during the past three years and the 
number of them found to be defective or 
unsatisfactory together with the action taken 
in each case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA 
VYAS): (a) The number of complaints 
received and being investigated 
Departmentally/by the CBI; against the 
officers of the Civil Construction Wing in 
respect of alleged irregularities in the 
construction of buildings is 8; 

(b) During the last Three years, i.e., 1989-
90, 1990-91 and 1991-92, 279 projects were 
completed by the Civil Construction Wing all 
over India. No major defects have been 
reported. Whenever minor defects are 
notified, suitable action is being taken for rec-
tification. 

Subsidy to industrial units in terrorist 

affected States 

589. DR. BALDEV PRAKASH: 

Will the PRIME MINISTER be pleas 

ed to state: 

(a) whether it is a fact that a subsidy of 15 

per cent was allowed to 
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new industrial units as an incentive to 
promote industry in terrorist affected States; 

(b) whether one per cent concession on 
interest was also allowed in that package of 

concesssions to the Punjab trade and industry; 

(c) whether these concessions were 
withdrawn later though the situation remained 
the same; and 

(d) if so, what are the reasons 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUST. 
RIAL,      DEVELOPMENT (SHRI- 
MATI KRISHNA SAHI): A Central 
Investment Subsidy varying from 10 to 25 per 
cent of investment was available to 
entrepreneurs for setting up industries in the 
industrially back. ward districts of the country 
upto 30.9.88. 

(b) 1 per cent concession in the rate of 
interest was being allowed by the Punjab 
Financial Corporation and the Punjab State 
Industrial Development Corporation upto 
31.3.1992. 

(c) The Central Investment Subsidy 
Scheme was withdrawn with effect from 
30.9.88. The concession on interest rate 
allowed by the Punjab State level institution 
was withdrawn with effect from 31-3-1992. 

(d) Following the introduction of the 
Growth Centre Scheme, the Central 
Investment Subsidy Scheme was discontinued 
all over the country, including Punjab, with 
effect from 30.9.88. 

Concession in the interest rate was 
dispensed with following rationalisation of 
the interest rate structure by the Reserve Bank 
of India. 

 


